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Bhrl Raghuramaiah: Sir,
lay on the Table:

Ibeg to

(1) (1) A copy of the Annual
Report of the Fertilisers and
Chemicals, Travancore
Limited, for the year 1965-
88, along with the Audite
Accounts and the comments
of the Comptroller and
Auditor General thereon,

under sub-section (1) of
section 618A Companies
Act, 1956

Review by the Government
on the working of the gbove
Company.

[Placed in Librery. See
No, LT-15/87.)

(i)

(2) (i) A copy of the Annual

Report of the Indian Drugs
and Pharmaceuticals Limi-
ted, New Delhi, for the year
1985-66 along with the Audi-
ted Accounts and the com-
ments of the Comptroller
and Auditor \Yeneral there-
on, under sub-section (1) of
section 819A of the Compa-
nies Act, 1958.

(ii) Review by the Government

on the working of the above

Company.
[Placed in Library.
No. LT-154/87.]1

See

(8) (i) A copy of the Annual
Report of the Hindustan
Organic Chemials Limi-
ted, Rasayani, for the year
1968-68 along with the
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RE. MOTIONS FOR mmm
AND CALLING ATTENTION
NOTICES-—contd.

SrruaTion IN CarcurTrA—contd.

wte v sy Wifgn ot
wft srd A8 amr gaRk W wwr o« o
& W wiv' @ ¥ faos off o wr g
WTqT W19 Ig W% G § 1 W9 e
¥ wor q gftd 1 (wwww) | W
wq wTT 268 ¥@d 1wy w1 e
wrre afeerdt o T § mar {0y
(verwwner)

Mr. Bpeaker: It should be brid It
should not be g speech.

o T wAgT Wifgm - ww ANy
% wreft oY § @y F w0 ¥
waeqT ®7 W WY giA e
Wy & 3T |
Bhri Shashi Ranjan (Puri): When

there is no business before the House,
how can there be a point of order,

Mr, Speaker: I am mysclf not hoppy.
Still, when a senior leader like Dr.
Lohia wants to raise a point. . .. (Inter-
ruptions)
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